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CENTRAL ADMINISTRATIVE TRIBUNAL 
CHANDIGARH BENCH 

 
 

 

ORIGINAL APPLICATION NO. 060/450/2021 
 
 

DATED THIS THE 12th DAY OF JULY, 2021 
 

 

CORAM: 
 

HON’BLE SHRI SURESH KUMAR MONGA, MEMBER (J)   
(On video conference from Central Administrative Tribunal, Chandigarh 
Bench, Chandigarh) 
   

HON’BLE SHRI RAKESH KUMAR GUPTA, MEMBER (A) 
(On video conference from Central Administrative Tribunal, Bangalore Bench, 
Bangalore) 
 
 
 
Gaurav Kumar aged 31 years about Group C S/o Sh. Nathi Singh R/o 254/b, 

Old Railway Colony, Ambala Cantt (Haryana). Pin Code – 133001. 

                                          ….Applicant 

(By Advocate Sh. Karnail Singh – through video conference) 

 
 

Vs. 
 

1. Union of India, through General Manager, Northern Railway, Baroda 

House, New Delhi – 110001. Email Id : secygm@nr.railnet.gov.in 

2. Divisional Railway Manager (Personnel), Northern Railway, Ambala Cantt 

(Haryana) – 133001. Email Id : legalcellambala@gmail.com  

…..Respondents 

(By Advocate Sh. Yogesh Putney – through video conference) 
 

3. Vishal  

4. Parveen 

5. Amit Kumar 

6. Smt. Raj 

7. Shri Krishan 

8. Pardeep Kumar 
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All private respondent no. 3 to 8 are working as Chief Controller, Office of 

Sr. Divisional Operating Manager, DRM Complex, Northern Railway, 

Ambala Cantt (Haryana) - 133001 

  …..Pvt. Respondents 
 

 

 

O R D E R (ORAL) 

 
PER: SURESH KUMAR MONGA, MEMBER (J) 

 
1. At the very outset, Sh. Yogesh Putney, learned counsel for 

Respondents No. 1 & 2 has stated that during pendency of the Original 

Application, the applicant has been given Proforma Promotion to the 

post of Chief Section Controller with effect from 11.12.2019 and, 

therefore, nothing survives in the present Original Application. 

2. Issuance of the order dated 17.06.2021 in this regard, has not been 

disputed by Sh. Karnail Singh, learned counsel for the applicant. 

3. In view of the above, the Original Application is disposed of as having 

been rendered infructuous.  

4. However, the applicant shall be at liberty to lay a challenge to the order 

dated 17.06.2021 by way of filing a fresh Original Application if he still 

remains dissatisfied with the same. 

 

  

 

(RAKESH KUMAR GUPTA)                (SURESH KUMAR MONGA) 
    MEMBER (A)           MEMBER (J) 
 

  /NK/ 

 


